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Distributive Agencies for Drink 77

8362. SHRI P. KANNAN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the number of agencies in Tamil
Nadu which were prepared to take up
distribution of the new drink ‘77’;

(b) the procedure followed for
determuming the distributor;

(¢) whether 1t is fact that distri~
bution rights have been given to a
firm in Tamil Nadu which is already
marketing drinks of their own;

(@) if so, the name of the firm and
the reasons for selection; and

(e) whether Government have taken
into consideration possible detriments
to sale of ‘77" by entrusting it to a
firm which may have greater interest
in sales of their own products?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHR BHANU-
PRATAP SINGH): (a) Modern Bake-
ries (I) Ltd. gives only franchise for
production of “77* and does not appoint
distributors, The Company had re-
ceived 11 applicationg (besides ex-
Coca Cola bottlers) for franchise in
Tamil Nadu.

(b) Ex-Coca Cola  bottlers were
given first preference. For others, the
financial standing of the party, their
marketing capabilities, the possession
of fully automatic bottling plant and
upto date laboratory etc. were taken
mto consideration.

(¢) and (d). M/s. Soft Beverages
Private Ltd. Madurai an ex-Coca
Cola Bottler and M]s. Spencer and Co.
Madras have been given franchise in
Tamil Nadu keeping in view the
above criteria.

(e) The Company had given due
consideration to this aspect.





